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Insuronce Buill, 1962
only an enabling Bill which will
authorise the Central Government to
formulate any scheme for being en-
forced

Now, 1if we look to the various
clauses, we will see how this 1s propo-
sed to be achieved Clause 1 1s the

usual short title, extent and com~
mencement of the Bill There 1s
nothing 1n 1t Clause 2 deals with

defimtions That 1s a common thing
Then, we come to clause 3, Clause 3,
m fact, gives what 1s intended to be
done It deals with the power to make
schemes for relief 1n respect of perso-
nal mjuries and personal service In-
juries

Now, as the House 1s aware, the
country 1s passing through an emer-
gency In October and November, the
country was attacked by the Chmese
and there were certain cases where
personal 1njuries were mflicted on
persons not directly connected with
military operations When this scheme
comes 1nto force, 1t wil] mainly apply
to these people

Then there 1s clause 4—rehef from
liability to pay compensation or
damages That 1s another enabling
clause which will have to be put 1n
the scheme when 1t 1s formulated

Then, another important clause 1s
clause 6 which deals with medical
attention in dispensaries and hospitals

I do hope that this Bill which 1s a
very welcome Bill will find all sup-
port from this House

Sgrt C R PATTABHI RAMAN
Sir, I am grateful to Shri Bhargava for
the support he has given, and I en-
visage support all round from the
House I am not surprised at the
unanimity because as has been pointed
out, this 1s a very essential measure
in view of the emergency which we
are now facing

Tue VICE-CHAIRMAN (Sart M
Govinpa Reppy) The question 1s
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“That the Bill to make provision
for the grant of relief in respect of
certain personal injuries sustaimned
during the period of the emergency,
as passed by the Lok Sabha be taken
into consideration”

The motion was adopted

T VICE-CHAIRMAN (Surr M
Govinpa Reppy) We shall mow take

up the clause by clause consideration
of the Bill

Clauses 2 to 8 were added to the
Bull.

Cuause 1, the Enacting Formula and
the Title were added to the Buill

Surt C R PATTABHI RAMAN:
Sir, I move

“That the Bill be passed”

The question was put
motion was adopted,

and the

(I) THE EMERGENCY RISKS
(GOODS) INSURANCE BILL, 1962

(II1) THE EMERGENCY RISKS
(FACTORIES) INSURANCE BILL,
1962

Tee DEPUTY MINISTER IN THE
MINISTRY or FINANCE (Surt B R
BragaT) Sir, there are two Bills
They are more or less the same, and
if the House permits, we can take up
the two Bills for consideration to-

gether, and I will make the two
motions together

Tae VICE-CHAIRMAN (Swrt M
GoviNpa REDDY) I think so The
Bills can be taken up together

Surt M P BHARGAVA (Uttar

Pradesh) Are they to be taken up
together?

Tae VICE-CHAIRMAN (Surr M
Govinoa Reppy)  Yes, that is the

proposal
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Surr B. R. BHAGAT: Sir, I move:

“That the Bill to make certain
provisions for the insurance of
goods in India against damage by
enemy action during the period of
emergency, as passed by the Lok
Sabha, be taken inty consideration.”

The Bill has been with the hon.
Members for some days and we have
made an attempt, in the notes on
clauseg and other memoranda attach-
ed to it, to explain the basic frame-
work of the scheme, I do not think,
therefore, that it is necessary for me
to make a long speech

This Bill is based essentially on the
provisions of the corresponding Ordi-
nance which was in force during the
last war, which wag itself drafted on
the basis of the English Act. We
have considered it desirable to re-
tain the general scheme and except
for the purpose of removing obscuri-
ties or drafting lacunae, even the
language of the English law, as there
is some advantage in doing so. The
law relating to war risks insurance
scheme is not yet familiar and well-
settled, fortunately ‘because wars
have not become quite common; and
the schemes, as they were in exis-
tence during the last war, are still
relevant and useful as providing the
necessary guidance in regard to mat-
ters of policy or interpretation.

The Bill has emerged from the
other House with two important
changes. It was always our inten-
tion that the rate of premium under
this scheme of insurance should be as
low as practicable and that after the
lapse of some time, during which
some experience of the working of
the scheme had been obtained, it
should be reconsidered, so that any
possible fu.ther reductions could be
made. In view of this intention, it
was not felt necessary at the begin-
ning to provide in the Bill itself for
any ceiling in respect of the premium
rate,
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In deference to the views express-
ed since the Bil] was introduced, we
agreed to mention the intended ceil-
ings in the Bill jtself. Within the
limits which have now been men-
tioned, the actual premium rates will
be determined from time to time
after taking into consideration the
degree of risk, the accumulations in
the insurance fund and other relevant
considerations, The position will be
kept under review from time to time
so that the burden on the industria-
lists, traders and the general public
is no more than the unavoidable
minimum,

Sir, the other change made in the
Bill by the Lok Sabha has been to
reduce the limit at which the obli-
gation to take out a compulsory
scheme of insurance begins to
operate. The minimum limit has"
been brought down from Rs. 50,000,
as originally proposed, to Rs. 30,000.
This modification helps us to spread
the risk, to the extent that it exists,

still further, and thereby, perhaps,
to reduce the premium below the
rate at which it might otherwise

have to be levied.

Even with a reduction in the limit
for compulsory insurance, there will
be many traders, stockists and other
sellers of goods, who will be holding
goods for sale below this limit and
who may be anxious to get their
goods insured, if not compulsorily,
then at least on an optional basis, We
are going to provide in the scheme
for the grant of protection to such
persons, subject to suitable condi-
tions as regards the period for which
the cover wil]l be provided.

Sir, the object of this Bill is to en-
sure that in spite of the threat of ac-
tion by the enemy and the risks of
anv damage or loss of property as a
result of the present hostilities, indus-
try and trade, especially in the areas
which are near the scene of any pos-
sible action, will continue to be un-
affected and that production as well
as the flow of commodities and sger-
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vices will be uninterrupted. This is
an important and desirable objective,
and to the extent that businessmen,
stockists and other owners of goods
for sale co-operate with the Govern-
‘ment, it can be achieved at a mini-
mum cos; to our economy in re-
sources and effort. I would appeal to
all those who may be concerned with
or interested in these schemes to ex-
tend such co-operation to the Gov-
ernment.

With these words, Sir, I move this
Bill for consideration.

Sir, I move:

“That the Bill to make provisions
for the insurance of certain pro-
perty in India against damage by
enemy action during the period of
emergency, as passed by .the Lok
Sabha, be taken into considera-
tion.”

During the last war, a scheme of
' insurance of goods against war risks
was brought into force at a compara-
tively early stage and the factories in-
surance scheme came much later,
after the war had been brought by
the Japanese very close to the borders
of India, We have considered it de-
sirable on the present occasion to in~
troduce the two schemeg together as
industrial property in the form of
buildings, plant and machinery is as
much in need of protection from the
enemy as movable goods intended
for sale.

We have made, Sir, two important
changes in adapting the provisions of
the law, as it was in force during the
last war, for current needs. We have
in the first place taken specific power
to extend the scheme at Govern-
ment’s option, so as to cover the in-
stallations and equipment of the oil
companies. As the House is aware,
the oil mining, processing and distri-
buting industry has been developed
very rapidly in recent years, and it
has been considered desirable that
the benefits of the insurance scheme
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should be extended to these com-
panies, if necessary, in the same man-
ner as in the case of factories.

We have also made some special
provision for tea, This is our largest
foreign exchange earner, and the in-
dustry, it also happens, is concentrat-
ed 1n areas which are very near the
scene of any possible military action.
In the norma)] course, the factory
equipment and plant of the tea gar-
dens might be insurable under the
factories or goods insurance scheme
as the case may be, but a peculiar
problem which has been facing the
tea gardens is that the growing crop
is as much or even more important
and has to be covered by insurance.
The unplucked tea leaves, although
these are the main asset of the gar-
dens, are normally outside the scope
of any scheme of insurance. This adds
very considerably to the difficulties
of the tea estates jn the existing con-
ditions, and as the problem is real
and important, it demands a solution.
We have considered it expedient in
these circumstances to take the neces-
sary power to extend this scheme so
as to cover the growing tea crop, if
this proves to be necessary.

The Members, I think, are aware of
the amendment which has been made
by the Lok Sabha in clause 3(3) (c)
of this Bill to provide for a ceiling in
regard to the premium which may be
charged, I know that there is a
feeling in certain gquarters that even
this ceiling may in practice be very
high. I would like to take this op-
portunity, therefore, to assure the
House that the actual rates which
may be charged will be decided from
time to time after taking into con-
sideration the degree of risk, the ac-
cumulations in the fund, and other
relevant considerations,

We are starting this insurance
scheme today withoiit & reasonably
adequate idea of the value of the pro-
perty which can, or will be, covered
under this scheme. As time passes,
we are bound to acquire some more
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precise knowledge of our obligations,
and a closer estimate of the premium
revenue which we are likely to obtain
may also be available. If any pre-
mium which is notified in the scheme,
when it is first brought into force,
turns out to be too high, or unneces.
sarily burdensome from the point of
view of indusiry, the position can
easily be reviewed, It is our inten-
tion, as a matter of fact, that this re-
view should be conducted at re-
gular intervals, and perhaps after
every quarter.

While we are anxious to ensure that
the insurance fund will be self-suffi-
cient and that there will be no net
burden on the whole on the tax~-payer
on whom there may he other claims,
we are also alive to the fact that this
scheme has to be operated as an in.
surance scheme and not as a taxation
measure.

This Bill, Sir, is an emergency
measure, but it provides for a scheme
which can be modified in the light
of changing needs and circumstances.
Our object in promoting this legisla~
tion is merely to help and assist the
Indian economy, and I am surce that
we will continue to bear this in view
throughout the period for which the
scheme may be in force.

Sir, I move this Bil] for considera~
tion.

The questions were proposed.
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FY qfF T T TTIF EY , 98T TS
9g @MW AF & |

¥ 3y @ W@ T A TRl
ARAE L AF &1 739 fod &
Tga ok fFa € st e W
JMHAT ST AT 9BA 1 UG
TEr YT fF gg @w TaddAe S
o qg FT W gR, A% aar F
AN A AT qriTHE F WA HL
IGF q@T W AG FAW HRT dg
W F gy § AT U9 98 2
T | AFFT AT aNT A IR a4
o g F faar g fF oS oY
WA EAAS Y "I g9Y 9
9T 99 @ ¥ W afeqw #990, §
a9 M Gl FEWA @ S
o fRer A aIEm #1 a8
afusTe grm v saw afadT &9 a7
qE W™ 939 F GEA 1@ @ AT
Ed F A W 9T I W F
I @ § gfEad % faf 9™ )

AR, a1 f& SEW T
TERT #1 F1 fwaw g, e
W § SfiEw @, SERrdy ggw
fam ¥ ¢ fafe arad wat
g Ay wE O fr S9w ufiw ad
ferm e | AfFw w9 @ faw &
qafr atg & T FHF AW whwa
goqrer Nfwaw a9
T ag O T oA ¥ oagy wem
g T

™ faor Fue 48 Eear fv
faqar qwm S #iy faa w
& IFN ST FRAT AT, ITFT go
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=
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fr 1 Fa9T g F BRY & o
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The Emergency Risks (Goods) In-
surance Bill, 1962 iy The
Emergency Risks (Factories) Insur-
ance Bill, 1962 ¥ {1} HHehto H feafa

¥ fma, oty Ffem WY we A
fafwe sty & sy &Y sumar Sfeg
PO A N R A AT
< W F fw wrem § s

T FEFE g 9P FIC UG
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@l TaRe i EE faw & ar &
A J9 FA q I GRT Gl
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& I AT gl § I 9T A9
gl @ g W Ag oA fFogw W
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F am & fay W uF gwE &t 9
grir | e et @ 7 ar fafr e
¥ UF TIE " AT 8 6 gEA AH
F1 Wy ag fa=we w<ar & 5 =
A TGT L & I WA W I[Z7 qAA
iy & 1 9@ IS AR gaq ¥
qg WTIAT A FX F AF TTATT I3T AT
g @ g W ogEw i fre WY R}

|
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g I|F wFW A W @R
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FfFy FE AP F gIT X AT WA
f og At oTRT AR § a8 FaA TEQH
F 9y g s da ¥ fay 77 w19l
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9T N §, (SHa7 987 9 FTEAT
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FTA 919 FL {HAT § AALSHET TF AAE
F §a § PRAT FT 9GS § —
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5 g &7 UF fadgs a7 FX F ¥
FAT &I T & qF A IAF AT A
Tg W A FX @F 5 97 T
EHTXT WA FT A7 & Ifew qIX WA=
avw @78 | fo ag & 7 £ aw faa a¢
F W FEI (47 F7 AFAT ST & aqr
a% T ¥ yfa ¥ &- feet wa
% vaar gfd awa g- d% fF ae
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felt Fova 1 wfy g1 9T WA g
F A a9 FT ¥ AT AT T FQ@
& 1T F97 fF 7t WY e {98 qoAT
g & e faoady 1 1 g, w
q3r W ST &, g€ W fa wfaet w7
QT &, T S9F "9 T &, g9+ (eoa-
T, §F AR TN 97 FY FTEHH W
£ W 39 T I & FUFA X CF
TAT, L TYAT, a7 1 =997 v fod o
¥ AT AT & qg IAT 8, T [ & 4T
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JI N qg A LT qvaar & ag ofY @
39T, AY AFAW 21 I JFD QU FA &
fodr 3m— ag ar o A F AT
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FUIE F& §—AT 98 WETT gHR
W, W I & AT F AAA FAT F
HTT 9T TG FAT S &, q@ O A=
F €T A W AN KT WG a9 & A
IJH AERTT & ATYTT 9 WA A 3|
UF 1T FIT BT AT §, ITC ¥ gl
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Tae VICE-CHAIRMAN (Semr M.
Govinpa Reppy): The House stands
adjourned till 11 a.m, tomorrow,

The House then adjourned
at five of the clock till eleven
of the clock on Tuesday, the
11th December, 1962.



